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I"I,;* ‘UK Antony ' __Applicant (s)
Mr Asok M Cherian _ | Advocate for the'-AppIicant (s) .
) H ’ . ) . .,fi
Versus , | ‘
The DPO, Personnel Branch, Respondent (s)

Southern Railuay, Trlvandrum & 2 others

Mp MC Chérign ' ' __ Advocate for the Responde.nt (s)

The Hon'ble Mr.gp MUKERJI, VICE CHAIRMAN

& - e

" The Hon'ble Mr. AV HARIDASAN, JUDICIAL MEMBER

Whether Reporters of local papers may be allowed to see the Judgement ?‘/V’
To be referred to the Reporter or not ? o

Whether their Lordships wish to see the fair copy of the Judgement ? W

To be circulated to all Benches of the Tribunal ?
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JUDGEMENT

(Hon'ble sﬁri sP Nukerji;‘U.C)' | o
;Ue héve héard thé leérned.counﬁel Péf<the partiés on
this applicétion'ﬁated 27;1,1992 in uh;ch the applicant th.has
been working as Casual Khélééi has'chailengedlhis empénelmemt.
fétiAnnerre—AI for beiﬁgiéppointed ;s régular Gangman, ‘He hés
‘indicated his cld.age and qnuillingnesé to be appointed as.é

Gangman and states that he would ﬁre?er to stay as Casual Khaiasi,

and will seek his future in-the‘line in yhich hé is uorking.
| ‘ N .
2. The learned counsel for the respondents has na objection

to'the~applicant’relinquishing his regular appointment as a

- Gangman, SUbjebt te his submitting a written communication of

iﬁ/ .‘ : - o - R . “,‘.'".2“-. '
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unvillingness and subject to his not claiming regularisation and

promotion out of turn on the basis of his empanelment as Gangman;

3. In conformity with similar cases decided by us, we admit

this_application andvdiépose of the same with the direction that

~the app;icant shall not be compelled to be transferred as a o

S g s At onidi A foor UNT spicontt b cmenrned

Gangman by virtue of his empanelment at Anngxure—A1Aand thaf

. o
this‘appiication itself shall be considered to be his uritten
cammunic;ticn of his unuillingnesé to be reqularised as Gangman.
The applicaﬁt will continue as‘éasual Kha}asi so long as waork is
available andvsubjectto the risk of his being retrenched, . if
necessar? and in accordance with law. It goes without saying
thét the applicanf Qill be considered for regularisation OT pro-_
motion im his line, in accordance with lau.
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